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the work on this airport would start = 1 :
within g few months. It is understood I 70 h b T v ke .lm_
that the  priliminary estimates were W} AT FAT Y WE dwar
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examining all aspects regarding ad-
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- Therefore, it is surprising that the

authorities should have come out with T X fear sar % I

such a plea.
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it would be most unfortunate. Theve- qr gfa a5 @l T A
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ment to acquire enough land immedi- @a- ﬁ E | _?ﬁ amﬂ qu a_. 3R
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[sf FER q1-§J been made in thh spect causing
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SHRI SOMNATH CHATTERJEE
(Jadavpur): Is the Minister justifying
ihe Janata misrule? The Minister is
saying because during Janata time this
has happenéd, this should happen. So,
Jet them say that Janata thing will
continue ihen.
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15.28 hrs.
[SHrT SomnATH CHATTERJEE in the
Chairl
(iii) STEPS TAKEN FOR SOLVING SUBSI-
DENCE PROBLEM IN RANIGANJ.

SHRI AJIT KUMAR SAHA (Vish-
nupur): Sir, I am drawing the atten-
tion"6f the House regarding the ser-
vices of & Polish expert for investi-
gating = the subsidence problem in
Raniganj. The Energy Minister Infor.
meéd that this matter was taken with
the Polish Government and they had
apgreed to depute a suitable specialist
for the purpose and that all ,_availab]e
techni¢a] information for their study,
prior 161the deputation of the special-
ist have been sent to the Polish-side.

Sir, the Energy Minister also infor-
md that Polish team would be arri-

Mwmmwear
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hatdships %o’ and
workery due to the negligence on th
part of the Central Government, tn
spite of the Minister’s assurances coal
dump has not been opened at Rani-
ganj, thus putting consumers at the
marcy of smugglems and blackmar-
keteers,

Under these circumstances, I urge
upon the Government to take imme-
diate action or the above issues and
Jlet us know the steps taken thereon.

I demand that the concerned Minis-
ter make a statement in the House im
this regard.

MR. CHAIRMAN: Mr. Sontosh Mo-
han Dev,

SHRI HARIKESH BAHADUR (Go-
rakhpur): T am on a point of order.
The Garhwa) people have started a
satyagraha. 'Thirteen persong have
been arrested, under the leadership of
Mr. Pratap Singh Negi, ex-M.P, De-
mocracy is being assassinated in this
country, and that is why they have
courted arrest todav. Such types of
disastrous things taking place in the
country today which must be stopped,
and this Government shoulg be cen-
sured,

(iy) PowerR FAILURE 1IN CACHAR DIS-
TRICT OF ASSAM DUE TO SABOTAGE IN
HIGH TENSION POWER LINE.

SHR1I SONTOSH MOHAN DEV
(Silchar): 1 beg to draw the attention
of the "Ministér of Energy ang Power
regarding tfotal failure of -electricity
in Cachar district due to sabotage in
high “tenSion Power line ' between
Shillong™ (Meghalaya) and Silchar
(Cachar). Thig is the after-eflect of
calhn off of strike by Meghalnyu
State ‘Electnmt:i Boarg employees.
Last year also,” Cachar had to‘ face
total darkness for about a month for
similar sabotdge actwit:es in the damé
mhyner.* ¥ b o

1 wuuld urge upon the Minister to
see that the following steps amlkﬂ
iately to save CBGhlr indy

and vita‘l pu!-‘\'lm services :trdm



